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Acts of the Gujarat Legistature and Ordinances promulgated and

Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
1979 is hereby published fot general information.

President on the 3rd June,

1. P. VASAVADA,
Deputy Secrefary to the Government of Gujarat,
Legal Depariment.

GUJARAT ACT NO. 19 OF 1979,

after having received ihe assent of the President in the

( First published,
nt Gazette” on the gth June, 1979)

“Cyujarat Governme

An Act to make beiter provision for the adequate supply of credit for increasing
agricultural production and development in the State of Gujarat and for that
p;rposc to remove restriclions on alienation of certain agricultural lands so as
{0 cnable banks and other institutional credit agencies to provide credit  on such
tands; and to provide for the speedy recovery of the dues of such banks and
credit agencies which provide credit: and to provide for malters connecizd with,

and incidental to the pUurpesss afersesid
is hereby enacted in the Thirtieth Year of the Republic of India as follows: —

1t
CHAPTER 1
PRELIMINARY
1. (N This Act may he called the Gujarat Agricultural Credit (Provision of Short title,
Facilities) Act, 1979. 32:3;:0:;:}
() It extends to the whole of the State of Gujarat meont.
163
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(3} Ii shall come inte force on such date as the State Government may, by
notification in the Official Guzette, appoint.

Deitnitings. 2. In this Act, unless the contaxt otherwise Te(uIres,—

(@) “agriculture” includes making land fit for cultivation, cultivation of land,
improvemerit and development of land  including development of sources  of
irrigation, raising and harvesting of crops, horticulture, forestry, planting and
farming and cattle breeding, animal husbandry, dairy farming, seed farming,
fishing.  piscicuiture,  apicullure,  piggery,  poultry farming and  such
other activities as are generally carried on by agriculturists, dairy farmers caltle
breeders, pouliry farmers and other categories of persons engaged in similar
activities mcluding marketing of agricultural products, their storage and irans-
port and the acquisition of implements and machinery in connection with any
such activity; and also inc'udes (b~ puspese ovenerite? nosection 116 of the
Co-operative Socicties Act; and the term “agricultural purpose” shull he con-
strued accordingly;

(hy “agriculturist” means a person who is engaged in agriculture  and in-
cludes a co-operative society registered under the Co-operative Societies Act as
a co-operative furming society:

(¢} *“Agro-Industries Corporation™ means a company or other hodvy corpo-
rate one of the principal objectives of which is to undertake activities connected
with. or intended for the development of, agriculture and not less than fifty-one
per cent paid-up share capital of which is held by the Central Government or
any State Government or Governments or partly by the Central Government and
partly by one or mere State Governments.

{d) “bank™ means—

(7 a banking company as defined in the Banking Regulation Act. 1949 x i

1948,

(i) the State Bauk of India constituted under the State Bauk of India Act, X x|
1955, of
iM55

(i a Subsidiary Bank as defined in the State Bank of India {Subsidiary Xxx
Banks) Act. 1959; N
1050,

(iv) a corresponding new bank constituted under the Banking Companies v 4
(Acquisition and Transfer of Undertakings) Act, 1970 Lo70.

(v) any banking institution notified by the Central Gavernment unider sce- X of
tion S1 of the Banking Regulation Act, 1949; 1948,

(vi) the Agricultural Refinance and Development Corporatior constituted X of
under the Agricultural Refinance and Development Corporation Act, 1963; 9%



Eof

154383,

iy, X
o
14432,

i of
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(vify any Agro-Industries Corporation;

(viif} the Agricultural Finance Corporation Limited, a company incorpo-
rated under the Companies Act, 1956;

(iy) any other financial institution notified by the State Government in the
Official Gu.ciie os w Bank, lor ihe purposes of this Act.

(&) “Co-operative Societies Act” means the Gujarat Co-operalive Sociclics
Act, 1961;

{f) “‘co-opcrative society”™ means a co-operative sociely registered or deemed
to be registened under thie Co-oporiaiive Societica Act, the  object of  which
is to provide financial assistance tq its members, and iucludes a co-opctative
land development bank:

(g) “financial assistance” means assistance granted by way of loans, advan-
ces, guaranfees or otherwise to an agriculturist —

(iy for any agricultural purpose; or
(i) for the purpose of carrying out any Stlate-sponsored scheme; or

(#if) for relief against distress caused by fire or by serious draught, fload
ur other natural calamtities;

¢h) “Government Company” means a Government Company as defined in
section 017 of the Companies Act, 1956;

gf}  “prescribed” means prescribed by rules made under this Act;

) “Registrar” means a person appointed to be the Registrar of Co-operative
socicties under the Co-operative Socictics Act:

(k) “State-sponsored scheme™ means a scheme sponsored or adopted by the
State Government or an officer authorised by it in that behalf, for the develop-
ment of agriculture and notified as such by the Stite Government or the autho-
rised officer. by a notification in the Cfficial Gazette, for the  purposes of this
Act.

CHAPIER 11
RIGHTS OF AGRICULTURISTS TO ALIENATE LAND IN FAVOUR OF BANKS.

3. Notwithstanding anything contained in any law for the time being in force jomaval of
or in any custom or usage having the force of law, restricting the right of an agri_n-sl.ricil_ions
. . . R P . . ] 1A
culturist to alienate his land or any of his interest therein. it shall be lawful for t;'.lm " I:.';a

an agriculturist to mortgage, or creale a charge on, his land or any interest therein, lsnd by

. . = azricnl.
in favour of a bank for the purpose of obtaining financial assistance from that turists in
bank. favour of

banks.
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4, (J} It shall be lawful for an agriculturist to create a charge on Lhe movable
property owned by him, or on the crops raised by him, standing or otherwise, or
other produce from land cultivated by him, to the extent of his interest therein,
in favour of a bank, to secure fivancial assistance from that bank, notwithstanding
that he may not be the owner of the land on or from which the crop or other
produce is raised. :

(2) Where a charge is created by an agriculturist under sub-section (/) on any
movable property, crops or other produce to secure any financial assistance given
to him by a bank, then, notwithstanding anything to the contrary in the Co-
operative Societies Act, no subsequent charge in respect of financial assistance
provided to such agriculturist by a co-operative society shall have pricrity over
such charge on the crops or ather produce raised by him, or, as the case may be,
on any other movable property, in respect of any finrancial assistance given to him
by the bank.

(3) A bank may distrain and seli, through an officer designated by the State
Government in this behalf, the crop or other produce or other movables charged to
that bank to the extent of the agriculturist’s interest therein, and appropriate the
proceeds of such sale towards all moneys duc to the bank from that apriculturist,
in respect of the financial assistance.

5. (1) Where an agriculturist creates a charge on land or any other immov-
able properly, which he owns  or in which he has an interesi, in respect of
anv financial assistance given to  him by a bank, he may make a declaralion
in'accordancc with the form set out in the Schedule  or as near thercto as
circumstances permit, declaring that thereby he creates in favour of the bank,
a charge on such land or his interest therein, or other immovable property, as

the casc may be, to sccure the financial assistance provided to him by the
bank.

(y A declaration made uader sub-section (1) may be varied from time to
time by the agriculturist with the consent of the bank in whose favour the
declaration has been made.  Such variation shall take effect from such date on

which the variation, if it had been an original declaration, woutd have effect under

section 8.

CHAPTER 111

ES AND MORLGAGES IN EAVOUR OF BANKS BY AGRICULTURISTS
AND PRIORITIES THEREOY.

Cl1ARG

6. A charge or mortgage on any land or interest therein may be created by
an agricutturist under section 3, notwithstanding anything 'to the contrary comn-
tained in the Co-operative Societies Act, and notwithstanding that such land or
interest therein, stands already charged or mortgaged to a co-operative sceiety,
pravided that prior notice thereef is given by such agciculturist to the co-opera-

five socicty concerned.



Part IV] GUJ. GOVT. (1A%, EX. JUXE 8, 1979/ TVATRTHA 18, 1801 167

7. (1) Notwithstanding anything 1o the contrary contained in auny law for
the time being in force—

(@) any charge or morigage created by an agriculturist  on any land or
interest therein, in favour of a bank, as sccurily for financial  assistance given
to him by that bank, shall, after the commeccment of this Act, if prior
in time have priority over any subsequent charge or morigage in favour of
Goverpment or a co-operative society; and

(b)) any charge or moOr(gage created by an agriculturist  on any fand or
interest therein in favour of a  bank, as security  for financial assistance
given to him by that bank shall have priority over any other charge  or
mortgage in or  over such land ur nicvest therein  in favour of any person
other than  Government of co-operative  society or any other bank, not-
withstanding that such other charge or mortgage is priov in tms 10 the
charge or mortgage created in favour of the bank as securily, for financial
assistance  given to such agricullurist.'

(2) Where different charges of mortgages on the same land or inlerest therein,
are created by an agriculturist in favour of Government, one or more <o-
operative societies or one or more bunks, any such charges or morigages created
as security  for financial assisiance given by Government, co-operative society
or bank by way of term loan for devclopiment — purposes, shall have priority
over any other  charges of morlgages created in favour of  Government, co-
operative societies or banks, provided a notice of such financial assistance by way
of term loan for development purpuses has been given to such Government,
co-operative  society of bank, and that Government, co-operative  scciety
or bank has consented to quch  financial  assistance being given; and where
more than ong_ such charge or mortgage is created as securily  for financial
assistance by '\'i‘ifay of term loan for development purposes, the charges Of
mortgages by way of security  for the term loan {or development pUrposes
shall rank in priority inter-se in accordance with the dates of their creation.

Explanation—For the purposes of this section, the expression “term loan
for development purposes’ —means financial  assistance  which generally
results in improvement of agriculture  or building up of tangible assels
in agriculture; but does not include financial —assistance for working capital
expenses, seasonal agricultural operations or marketing crops. :

(3 Nothing in this section ghall apply---
() 10 borrowings only from onhe of Mure co-operative societies, and

(i) to the recavery of sums due to Government as arrears of land revenue.

Lvieeity of
charges and
mortgages in
favour of &
bank, Gove-
rnment and
co-operative
society.
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8. Notwithslanding anything coniained in the Registvution  Act, 1908, it

from registr- shall not be necessary to register  a charge  in respect of which a declaration

atian of
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Las been made under sub-section (£} of seclion 3, or iu respect of which a
variation has been made under sub-section (2)  of (hal section, or  a morigage
execuled by an agriculturist in favour ot a bank, und such charge, variation
or mortgage shall have cffect from the date if is created or made, provided
that the bank sends within such time and in such manner as may be piescribed,
a copy of the instrument whereby the charge, variation or morigage is created
or made to the Registering Officer within the local limils of whose jurisdiction
the whole or any part of the property charged  or morigaged is sifvated, and
such Registering Officer shall file a copy or copies, as the case may be, in his
Book No. 1 prescribed under section 51 of the  Registration Act, 1908,

9, Whenever a  charge o morigege is created by an agneuiturist on land
or any interest therein in favour of a  bank as sccurity for financial assistance
given to him by that bank, the bank  shall give intimalion to the village
accountant  or such other revenue officer as may be designated  in this behalf
by the State Government, ol the parliculars of the charge or mortgage in
its favour. The village accountant or such other revenue officer shull make
a note of the particulars  of charge or mortgage in the Record of Rights relating
10 the land over which the charge or morigage has been created, The bank shall
likewise give an intimation to the village accountant or such  other revenue
officer as soon as the financial assisiance given by U o ile agriculturist  ceases
to be outstanding and thercupon the village accountant  or such other revenue
officer shall make a suitable note in the Record of Rights about release of the
land from the charge or morigage, as the case may be.

10. (1) Notwithstanding anything conteined  in any law for the time being
in force, an agriculturist who has availed himself  of financial assistance Irom
a bank Ly creating a charge or morigags on land or  interest thercin shall not,
after he had availed of such assistance and so long as such assistance continues
to be omistanding, enter into an agreement of sale of the land, without ptior

permission in writing of that bank.

(2) Any agreement of sale entered into, in contraventiom of sub-section (7)

shall be void and unenforceable.

(» Notwithstanding the lease of the tand which is subject to the charge or
mortgage in favour of the bank, or lease of any interest therein or creation
of any tenancy rights on such land the land shall  continue to be subject to

such charge or the morigage :

Provided that where the lessee of land or interest therein becomes occupant

of such land. _ _
mortgage created by the lessor in favour of the bank except in (he case where

the amount of loan given by the Bank to the lessor is misused by the lessor.

b |

IJII
1490,

XV
uf
T,

such occupant shall hold the land subject to the charge o
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(¢) The guestion whether the amount of loan granied by the bank to the
lessor is misused or not shall be inguired into and decided upon by an
officer authorised by the State Government in this behalf and any decision by
such officer shall, subject to an appeal it any made to the State Govern-
ment in such mamner and within such time as may be prescribed, be final.

CHAPIER 1V
ARRANGEMENTS FOR RECOVERY OF DUES BY BANKS, FROM AGRICULTURISTS.

i1. (1} Such officer as may be authorised by the State Government  £0r Recoveryaf
the purpose of this section (hereinafter referred to as the “authorised officer™) jll‘l’xl‘:;:”‘“k
may. on the application of a baok. after making such inquiry as he deems  fit, anthorised
make an order on any agriculturist or  his heirs or  legal represeniatives, officor.
directing the payment of  any sum duc to the bank on account of finuncial
assistance availed of by the agriculturist, by the sale of any Jand or interest
(herein on which a charge or morlguge is created as security for such financial
assistance

Provided that no order shalt be made by the authorised officer  under 1his
sccijon for the payment of any sum  of the sate of any land or interest
therein on which such  charge or mortgage is created, unless the agriculturist
ar the heirs or lepal representatives of the agriculturist, as the case may be,—

(v have become liable to repay such sum to the bank  under the terms
and conditions of (he gran o the financial assistance and have committed
default in repayment of such sum or have otherwise failed to comply with the
erms and conditions of the grant, and

(i have been served in the prescribed manner with a notice in writing
by Lhe authorised officer calling upon them to pay the amount due.

() Every application by a bank under sub-section (1) shall bc made on a
court-fee stamp of a prescribed amousit.

(D Every order  passed by the authorised  officer under sub-section ()
hall be decmed to be a decree of a Civil Cort of  competent jurisdiction and
shall be exccuted in the same manier as  a decree of such Court.

14y Nothing in this section shall debar a bank from sceking to enforce its
ights in any other manner under any other law for the time being in force.

12 (N Notwithstanding anything contained in  any law for the time being Rignts of
in force, a bank shall have power 1o itself  acquire agricultusal Jand or inferest bank v
therein on which a charge or morigage has  been created in its  favour by an ?ﬁ;::iﬁ :‘,I;‘ld
agriculturist in respect of any financial assistance availed of by him, provided ::‘]'tl:‘llgllt
the said land  ov interest therein has hren sought to be sold by public auction Uherciz.
and no nerson has offered to purchase it for a price which is sufficient to pav

to the bank the moncys duc to it:
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Provided that no such land or intercst thercin  shall be sought to be sold
by public auction, by the bank, without ihe previcus permission in  writing
of the Collector of the district in which such fand is situated.

{2) A bank which acquires any land or interest therein  in pursuance  of
the power vested in it undér sub-section () shall dispose it of by sale, within
a period to be specified by the State Government in this behalf.

(3) If the bank leases out any land or any interest therein acquired by it
under sub-section (1), pending sale thereof as indicated in sub-section (2), the
pericd of  lease shall not exceed one year at a time and the lessee shall not
acquire any right to purchase such land or interest leased to him, notwithstanding
any provisions to the contrary in any other law for the time being in force.

(4) A sale by a bank of land or interest therein under this section shall be
subject to the provisions of any law for the time being in force mposing
restrictions on purchase of land by non-agriculturists or by a person not
belonging to a Scheduled Tribe or Scheduled Caste or on fragmentation of land
or imposing ceiling on acquisition of land or interest therein.

Exﬂmptiﬂn 13. Nothing in any law for the time being in force imposing a ceiling or limit
1o amik"  on the holding of land or regulating the price at which such land may be
trictiong on gobd or acquired shall apply to a bank acquiring land under this Act at a
acquisition . P . . . .

of land in  Price which is adequalte to cover its dues and holding such land i1l such time as

“".fi"“ of  the bank sells the land in the manner provided in section 12.
ceiling.

Land not 14. Where by an order made by a Tribunal under section 21 of the Gujarat G,
vestng in - Agricultural Lands Ceiling Act, 1960, any portion of land on which mortgage or J\X

Govornment
1o be char- charge is created in favour of a bank is declared as surplus land and the amount of

f‘,-'f'lfegg:md compensation apportioned to the bank under section 24 of that Act in respect lﬂf‘l
dues in of the mortgage or charge on the land declared as surplus is less than the amount

certal < que from the agriculturist on account of the financial assistance given to the
agriculturist by the bank. then notwithstanding anything contained in any law
for the time being in force. the balance of the amount duc shall be a4 charge on
the portion of the fand which the agriculturist is entitled to hold under the
order made under section 21 of that Act.

Recovery 15. Notwithstanding anything contained in the foregoing provisions of this

of dues Chapter, the State Government may, by an order published in the Official Gazette.
of f:",f{“‘ direct that any amount due from the agriculturist towards financial assistance
;L‘::::L“if)" pgiven to him by a bank for the purpose of carrying out any Siate-sponsored
carry ent  scheme may be recovered on behalf of such bank as an arrcar of land revenue.

state-spinsos phy amount so recovered on behalf of the bank shall be paid over to the bank

red Sel
as artears of after deducting such portion thereof as cost of collection as the Collector may

::r::,d Teves  determine to be reasonable.
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CHAPIER V
FINANCING OF CQ-OPERATIVE SOCIETIES BY BaNKs.

16. Notwithstanding anything contained in the Co-operative Societies Act or Bank«li-
any law for the time being in force, it shall be lawful for a bank to become a “u" &
member of a co-operative sociely, menher

ol co-apera-
tive: sueiety.

17. (/) A bank shall have the right to inspect the books of any co-operative g, ction
society, which has either applied 10 the bank for grant of financial assistance {oof books
be provided to its members or which is indebted to the bank on account of any o “" PO
financial assistance given earlier by the bank to the society for such purposc. lbyr )

L.

(2) The inspection may be carried out by an officer or any other member of

the paid stafl of the bank, with the previous sanction in writing of the Registrar.

{3} The Officer or other member of the paid siaff of the bank authorised to
carry out such inspection shall at all reasonable times have access to the books
of accounts, documents, securities, cash and other properties belonging to or in
the custody of the co-operative socicty inspected by him. and shall also be
supplied by such society, such information, statements and returns as may be
required by him to assess the financial condition of the society and the safety of
financinl assistance to be given, or already given to the society.

18. () Notwithstanding anything contained in the Co-operative Societies At picputes
or any other law for the time being in force, any dispute touching the constity- between l
tion, management or business of a co-operative society between a bank which las i."':_',l{]"m?xfm
given to a co-operative sociely any money, loan ot advance for the purpose of “weiety.
providing financial assistance fo its members and the co-operative society to
which such money, loan or advance has been given, other than disputes regarding
disciplinary action taken by the society or its committee against a paid employee
of the society. shall be referred by either of the parties to the dispute to the

Registrar {or decision.

(2) Where any question arises whether, for the purposes of sub-section (I), a
matter referred to for decision is a disputc or not. the question shall be decided
by the Registrar, whose decision shall be final.

19. i the Registrar is satisfied that any matter referred to him or brought to g ..
his notice is a dispute referred to in scction 18, the Registrar shall decide the meut of
dispute himself or refer it for disposal to a nominee or a board of anominces disprete.
appoinied by him and thercaiter all the provisions of the Co-operative Sociwctics
Act relating to the settlement of disputes, procedure for settlement of disputes,
appeals against the decisions in such disputes, enforcement of the decisions,
awards or orders in such proceedings, and all other matters relating to such dis-
puics shall, mutatis mutandis apply as if it were a dispute within the meaning
of section 96 of that Act.

IV —Exfra—33
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Recovery 20. The provisions of section 157 of the Co-operative Societies Act shall, se
of mnlnel.\' far as may be, apply to the recovery ol any amount found due to a bank under
awarit section 19 as if such amount were a sum due to the Government.

Power of 21. () If a co-operative society is unable to pay its debis to a bank from
b:gé;ed“’ wiich it has borrowed, by reason of its members defaulting in the payvment of
Eg.'\iur-t_ the moneys due by them, the bank may direct the committee of such society te
if::‘:tla?;lf proceed against such members by taking all such actions as are provided by the
of a co.oper- Co-operative Societies Act.

ative -

spciety. . ) . ) .

(2) If the committee of the co-operative society fails to proceed ugainst its

defaulting members within a pericd of ninety days from the date of rececipt of
such direction from the bank, the bank itself may, under intimation to the
Registrar, proceed against such defaulting members in which event, the provisions
of the Co-operative Societies Act and the rules and the bye laws made there-
under shall apply, as if all references to the scciely or its committee in ths sad
provisions, rules and bye-laws were references to the bank.

(31 Wiiere a bank has oblained a decree or award against a co-operative
socicty indebted to it, the bank may procced to recover such moneys frstly from
the assets of the co-operative society and secondly from the members of the
co-operative society to the extent of their debis due to the society.

Explanation.—In this Act, “committee”, in relation 10 a co-operative ¢ #iety,
means a committee as defined in clause (5) of section 2 of the Co-operative
Societies Acl,

Audit 22. The Registrar shall draw the aitention of a bank financing a co-operative

:;?‘w“' socicty to the defects noticed in every audit or inquiry or inspection conducted

inspection  ynder the Co-operative Societics Act, and shall also supply to the bank a copy

;{}posr;c;‘ of each of such audit, inquiry or inspection report if demanded in writing by .
otiez to
be made
available
to banks,
CHAPTER VI
MISCELLANEOUS
Excmp- 23. Nothing in the Bombay Money-lenders Act, 1946, or any other  faw Bom,

. ; . . . . . XXKI
?é;}i‘sl;t:um relating to money-lending and money-lenders or in any law relaiing to relief of ;¢

tions agricultural indebtedness for the time being in force shall apply to financial 1947,

rlating  gesistance availed of by an agriculturist from a bank.

money
fending

and

relief of
.y‘mﬂtuﬁl
indeytednres,
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24. (1) Notwithstanding anything contained in any law for the time being Mortgage
in force, mortgages executed after the commencement of this Act by the manager expeuted

. . . . . . . by mana-

of a joint Hindu family in favour of a bank for securing financial assistance shall yers of
be binding on every member of such joint Hindu family. 5}‘3“1'1
e

families.

(2) Where a morigage execuled in favour of a bank is called in questicn on the
ground that it was executed by the manager of a joint Hindu family for a purpose
not binding on the members (whether such members have attained majorily or
not) thereof, the burden of proving the same shall lie on the party alleging 1t.

xxx. 25. Section 8 of the Hindu Minority and Guardianship Act, 1956, shall apply —‘[“ttiigif'tf} p
application o

gﬁ%{ to warigages in favour of a bunk, subject to the modificatjon that reference 10 scction 8 of
the Court therein shall be construed as reference to the Collector or his nontines, :"f"t-léi_g(XU
t Jab.

and the appeal against the order of the Collector or his nomijnee shall lie to the
State Government,

l‘; Oof 26. Nowilhstanding anything contained in the Provincial Inselvency Act, Merigages
- . . . . At ot .

20« 1020, or any corresponding law for the time being force, a mortgage executed !(;:L.«(i:.,.l:d
in favour vi a bank shall not be catled in question in any insolvency pro- ' iu&ml—f
vepcy 0

ceedings on the ground that it was not executed in good faith for valuable jq.1,
consideration or on the around that it was executed in order to give he bank gagers.

a preference over other creditors of the morigagor.

¥, (I> The State Government may. by notification in the Official (Gazetie gt'“t“‘l‘ of
wrate

and subject to the condition of previous publication, make vules for carTying Governmead

out the purposes of this Acl. to make
rules,

. . . b
(2) 1ln pariicolar and without prejudice to the generality of he loregong
power such rules may be made for alt or any of the following matters, namely :—-

{@) the manner of serving notice on an agriculturist under the proviso 1o
sub-section ({) of section 11;

(b} any other matter which is to be, or may be, prescribed.

{3 Al rules made under this section shall be laid for pot less than thirty
days before the State Legislature as soon as may be after they arc made and
shall be subject to rescission by the State Legislature or to such modifications
as the State Legislature may make during the session in which they are so laid
or the session immediately following.

x

(4 Aany rescission of modification so made by the State Legislature shall
be published in the Official Gazette and shall thereupon take effect.
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SCHEDULE

{ See section 5 (I))

Declaration under sub-section (1) of section 5.

I i (aged ......oeneil years) residing at.........
................................. being desirous of availing myself of financial assistance
from the ....cocoviemnninnnes Bank .......cooiiiiviins make this declaration as required
by section 5(1} of the Gujarat Agricultural Credit (Pravision of Facilities) Act,
1979, that I .vorviiiriiiiiiciisiesricrr i aeneas own the land/have interest as a

tenant in the land, in the area specificd below and I hereby create a charge on
the said land/interest in the said land, in favour of the Bank for securing the
financtal assistance which the bank may give and for all future assistance, if
any, which the bank may give to me¢ together with interest and costs and
expenses thereon.

Name of Name of Name of  Smvey No, Boundaries Areas
Village  Taluka  District  City Survey No. - Ceee— e
—— e ———  South  Nuth  Bectares

Plot No. Plot Hissa No. Hast TWest

Assessnient Approximate Encumbrances, it any Remarks
S value N any
Rupees Paise Nature  When  Amount
created
In witness whereof I, Shri ... hereunder set
my hand this ... e e day of .....covvmnunene. Ve

in the year oune thousand nine hundred and

.......................................

Witness

Signed and delivered by the above named in the presence of —
(D
(2}

Signatu;c of the declarant.
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Attested by

Forwarded with compliments to the Village Accountant or other designated
revenue officer with a request to include the particulars of the charge ............
e vevsseesseses Created under the declaration in the Recowd of Rights and
to return to the bank for its records,

Mapager/ Agent

DAte cuvrrernemrnrnssranes PlACE vovvvreivesnrnnronsas

Returned with compliments to the Manager/Agent ... cerenene Bank.
The charge created under the declaration is duly included in the Record of
Rights 00 the .o day of ..cieinnrreens 19 ... rremrasans

DtE ovieeeiirrariranarannaes Village Accountant of other
designated revenue officer.

Forwarded with compliments to the Sub-Registrar, with a request to record
the particulars of the CRATEE «reorannnsencenirssarsnianens created under the declara-
tion in this office.

Manager/ Agent

Returned with compliments to the Manager/ AZENt ....oocoonirerreanconsenneee
teeiosseiessessensraseeeens. Bank. The charge created under the deciaration is
duly recorded.

DAll. | ceoreenrienniriessaia Sub-Registrar.

IV-Exlra—3)
PRINTER AT THE GOVERNMENT CENTRAL FRESS, GANDHINAGAR.





